
ForE Ho Eto TeHo-33004/99 REGD.NO.D. L.-33004%9 

The Gaze’gfltwg of gfl_udia 
EXTRAORDINARY 

W [I—GUE 3-I0-WOF (if) 
PART Il—Section 3—Sub-section (ii) 

Wi &y 
PUBLISHED BY AUTHORITY 

€ 577) - feell, WeAw, @bt 5, 2011909 15, 1933 
No. 577 NEW DELHI, TUESDAY, APRIL 5, 201/CHAITRA 15, 1933 

At ST a WA 

e 

= feweht, 5 ol 2011 
T3, 692(3),—HETd TN, afawor (TaT) Fraw, 1986 F FRW 10 % wrer whaa vataror (Heww) st 

1986 (1986 71 29) H ¥R 12 H1 S (1) F W (W) sl 40 13 5 T vl H1 wE R g, AR HER 
e i e W S e FLA 1174(30), T 18 9o, 2007 F Prosfefan sl wiiem w2, 
i — 

2, 37 SR B TR H (i) R FEE 16 o 3 wafra e % wam w et w9 des 
s el o, i 

woft 

FHE. ST 1w TR forvetav w7 A o SR = 7 

(1 2) 3) (4) 

“16 o frrre weeeE U i (1) o T TS e 05-04-2011 
wER fafrde (vata vEe (2) i sum Tigh das 3 
FoffRe Tum) s e, i e (3) it wror o faefm 04-04-2016"; 
R, SR, sifem @ 3, frad 

AW, To-411005 (TETTE) 

(i) wm wem 89 SR I Safia s = v Prfafan w9 e ol s o = oo, s — 

(1) 2) 3) A 4) 

90 Fad e sfem fm s (1) 21 i om e 05-04-2011 
ArelifeRe S (T w2 (2) = e b 
e woe Fwer e (W) (3) A% A Swd 04-04-2016"; 
fafre =t @), T%. 375, 
dt-63, eE-201301 (3 %) 

$ (2) ) (4) 

1236 GI/2011 )y



2 THE GAZETTE OF INDIA : EXTRAORDINARY [PagrI—Sec. 3(ii)] 

o1 e ey Ymed v ffins, (1) 4 wEwm ZAg T 05-04-2011 
(TR . v e st (2) 5t 5w weriw s ¥ 
w TE) =W . 1-56, T (3) sitoeft Wt o, wwe 04-04-2016"; 
. Gt wrep - fre, oi- fen 
412220 (WERTE) 

[ ¥ %g-15018/7/2003-Fdrzwey) 

Torft 5@, W af 

Feugoft e SUgET wire B e, AR § wEAw wLa 1174(3), wrdw 18 Yene, 2007 3R FwAw W 
T oft st e ey s\ wen 1539(30), TG 13 fERER, 2007, WA, 1811(3), TG 
24 STRIW, 2007, FLIM, 55(), WHIQ 9 T, 2008, 131, 428( 1), TG 4 Wy, 2008, F1.3N. 865(%), 
i 11 o, 2008, FLA, 1894(S0), THIG 31 TETE, 2008, FLAM. 2728(H), AW 25 T, 2008, 
FLAL 1356(37), AX@ 27 W, 2009, FI. 1802(3V), WK 22 T, 2009, FI. 2399(H), WG 
18 Fora, 2009, FI. 3122(8), W 7 e, 2009, WA 3123(H), whw 7 femew, 2000 ok 
WL 142(3), TG 21 IR, 2010, WA 619(H), T 19 AH, 2010, WAL 1662(3N), WG 
13 YA, 2010, TR 2390(), W@ 30 R=R, 2010, FAM 2904(30), T § fraEw, 2010, 
L. 181(H), A 28 TR, 2011 FRLFRT T 

MINISTRY OF ENVIRONMENT AND FORESTS 

NOTWICATION 

New Delt, the Sth April, 2011 

8.0, 692E).—In exercise of the powers conferred by clause (b} of sub-section (1} of Section 12 and Section 13 of the 

Environment (Protection) Act, 1986 (29 0f 1986) read with rule 10 of the Environment (Protection) Rules, 1986, the Central 
' Government hereby makes the following further amendments in the notification of the Government of India in the Ministry 

of Environment and Forests, number S.0, 1174(E), dated the 18th July, 2007, namely :— 

Inthe Table appended to the said notification——(i), for serial number 16 and the entries relating thereto, the following 
serial number and entries shall be substituted, namely :— 

TABLE 
H 

St Name of the Laboratory Name of the Government Recognition with effect 
No. Analyst from and valid up to 

4] @ [©)] @ 

“16 M/s. MITCON Consultancy and (1) Mr. Sanjay Rambhau Shevkar 05-04-2011 

Enginecring Services Ltd,, (Environ- (2) Mr. Umakant Pandurang Yewale to 
ment Management & Engineering (3) Mzs., Prajakta Rajesh Chitnis 04-04-20167; 

Division), 1st Floor, Agriculture 
College Campus, Nextto DIC Office 
Shivaji Nagar, Pune-411005 
(Maharashtra) 

(ii) after serial number 89 and the cntries relating thereto, the following serial number and entries shail be 
inserted, namely :— 

U] @ [©] @ 

“N0 M/s, GRC India Training & Analytical (1) Dr. Dhiraj Kumar Singh 05-04-2011 
Laboratory (a unit of Grass Roots Re-  (2) Dr. Kanhayia Lal Saxena 0 
search & Creation India (P.) Ltd., F-375,  (3) Mr. K. D, Choudhary 04-04-2016"; 
Sector-63, Noida-201301 (Uttar Pradesh) 

“91 M/s. Maharashtra Enviro Power Ltd., (1) Mt. Sakharam Tumadu Patil 05-04-2011 
(A Group Company of SMS Envocare  (2) Mr. Pedram Shashank Trimbak to 
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(3] @ [©) ] 

Ltd.) Plot No. P-56, MIDC Ranjangaon (3) M. Sarika. S. Kamthe (4-04-2016"; 
Taluka-Shirur, District Pune-412220 - 
(Maharashtra) 

[F.No.Q-15018/7/72003-CPW] 
RAJNEESH DUBE, It Secy. 

Note :—The principal notification was published in the Gazette of India, Extraordinary vide number $.0. 1174(E), duted the 
18th July, 2007 and subsequently amendod vide notification numbers S,0. 1539(E), dated the 13th September, 2007, 

$.0. 1811(E), dated the 24th October, 2007, S.0. 55(E), dated 9th January, 2008, 5.0. 428(E), dated the 4th March, 
2008, S.0. 865(E), dated the 11th April, 2008, 5.0.1894(E), dated the 31st July,2008, S.0. 2728(E), dated the 
25th November, 2008, 5.0. 1356(E), dated the 27th May, 2009, S.0. 1802(E), dated the 22nd July, 2009, 
‘8.0, 2399(E), dated the 18th September, 2009, S.0. 3122(E), dated the 7th December, 2009, 

$.0.3123(E), dated the 7th December, 2009, S.0. 142(E), dated the 215t January, 2010, 5.0, 61%(E), dated the 
19th March, 2010, S.0. 1662(E), dated the 13th July, 2010, $.0. 23%(E), dated the 30th September, 2010, 5.0, 2504(E), 
dated the 8th December, 2010 and S.0.181(E), dated the 28th January, 2011. 
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